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HIMACHAL PRADESH FOURTEENTH VIDHAN SABHA
NOTIFICATION
Dharamshala-176215, the 23rd December, 2023

No. V.S.-Legn.-Pri./1-1/2023.—The Himachal Pradesh, Legislative Assembly adjourned
sine-die w.e.f. the close of its sitting held on the 23rd December, 2023.

YASH PAUL SHARMA,
Secretary,
H.P. Vidhan Sabha.
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AUTHORITATIVE ENGLISH TEXT
BILL NO. 22 OF 2023

THE HIMACHAL PRADESH NON-BIODEGRADABLE GARBAGE (CONTROL)
AMENDMENT BILL, 2023

ARRANGEMENT OF CLAUSES

Clauses:

1.  Short title.
2.  Amendment of section 2.

BILL NO. 22 OF 2023

THE HIMACHAL PRADESH NON-BIODEGRADABLE GARBAGE (CONTROL)
AMENDMENT BILL, 2023

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)

A

BILL
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further to amend the Himachal Pradesh Non-Biodegradable Garbage (Control) Act, 1995
(Act No.15 of 1995).

BE it enacted by the Legislative Assembly of Himachal Pradesh in Seventy- fourth Year of
the Republic of India as follows:—

1. Short title.—This Act may be called the Himachal Pradesh Non- Biodegradable
Garbage (Control) Amendment Act, 2023.

2.  Amendment of section 2.—In section 2 of the Himachal Pradesh Non-Biodegradable
Garbage (Control) Act, 1995, for clause (ee), the following shall be substituted, namely:—

“ (ee) ‘non-biodegradable material’ means the material which cannot be decomposed
or degraded by action of micro-organisms, sunlight or other natural actions and
includes goods made or manufactured from Polythene, Nylon or other plastic
substances such as Poly-Vinyl-Carbohydrates (P.V.C.), Poly- Propylene and Poly-
styrene and any material which is specified to be compostable/biodegradable at a
particular temperature level of 35 to 40°C in open conditions for degradation in
approximately six months time or any other material which is not degradable on day
to day basis in natural climatic conditions of State of Himachal Pradesh as specified in
the Schedule approved to this Act;”.

STATEMENT OF OBJECTS AND REASONS

The Himachal Pradesh Non-Biodegradable Garbage (Control) Act, 1995 was enacted to
prevent throwing or depositing non-biodegradable garbage in public drains, roads and places open
to public view and to regulate the use of non-biodegradable material in the State of Himachal
Pradesh and for matters connected therewith and incident thereto.

In alignment with the legislative intent to prevent the improper disposal of non-
biodegradable garbage and regulate the use of such materials within the State, the existing
definition of ‘non-biodegradable material’ is required to be made more effective to curb
environmental degradation. Some materials are described as environment friendly but they need
certain conditions to break down like staying at a high temperature of 35 to 40°C for around 6
months. Generally, the conditions in Himachal Pradesh are cooler thereby making it difficult to
decompose the aforementioned materials. Therefore, the definition needs tweaking to make sure
that it covers these new materials and considers the practical challenges in the State.

The proposed amendment seeks to bridge this gap, aiming for a more comprehensive
definition which not only aligns with environmental objectives but also accommodates the practical

challenges of waste management within the State.

This Bill seeks to achieve the aforesaid objectives.

(SUKHVINDER SINGH SUKHU)
Chief Minister.
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